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) NEED TO IMPOSE EXCISE DUTY ON
TABACCO INSTEAD OF BEEDS

SHRI AJIT KUMAR SAHA (Vishnu-
pur): Sir, I would like to make the
following statement under Rule 377 and
ask the Finance Ministry to make a
statement thereon:—

Since the introduction of Ceutral
Excise Duty on produced Beedies per
thousand, cooperative Beedi producing
societies are facing an uneqgual ccm-
petition from individual Beedi produ-
cers who evade Central Excise duty by
locating their main production units at
remote villages and beyond the reach
of Excise Inspectors. Major portion of
individual Beedi manufacturers pcoduc-
tion is thus left beyond the excise
duty resulting into advantage vis-a-vis
produce of cooperative Beedi rroduc-
ing societies.
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This evasion of excise duly cun only
be checked if the levy is imposed on
tobacco and not on produce Beedies
which will also ensure healthy com-
petition between cooperative Beedi
societies and individual producers.

I demand, thereforc, that the Jevy im-
posed on produced Beedies may Lbe
cancelled and the impost may ke niade
on tobacco so that heallhy competition
between cooperative Beedi Societies
and individual Beedi producers is en-
sured.-
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*The speaker not having subsequenllr accorded the neceuary permission,
the document was net treated ag laid on the Table . ‘
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